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SHIU T.CHANDRASEKHARA REDDY, MEMBER(JUDL.) 

NCt44/11 
This Miscellaneous Applica€ilis filedby the 

applicant to condone the delay of two years in filing 

this Original Application. . 	. 

( 	 contd.... 
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The applicant has filed the present O.A.  to declare 

the action of the respondents in not giving the posting 

orders to the applicant as Assistant Station Master as 

illegal and in the alternative not providing an alternative 

job to the applicant as illegal, arbitro-ry and discriminatory. 

The facts as narrated in this OA disclose that 

the applicant was selected for a temporary appointment to 

the post of Assistant Station Master as early as in 1988. 

The facts also further disclose that in the9 medfcalue*ai-

nation the applicant was declared to be colour blind and 

on this ground the applicant had not been appointed for 

the said post of Assistant Station Master as he was not 

found suitable. To the representation made by the appli-

cant, there seems to have been no response from the 

respondents. So, the present O.A.  is filed for the said 

reliefs. There is a delay of two years in filing this 

O.A. and as already indicated the present M.A.No.1344/91 

is moved to condone the delay of two years in filing the 

Q.A. 

In the affidavit accompanying. the MA., the 

applicant had pleaded that the entire process of 

selection was over in the year 1988 and that he was 

not given posting order holding that he was not eligible 

on account of medical Board's opinion that he was 

suffering from colour blindniss and that the principal cont&it 
considered in the 

interalia others is that he should have been/alternative 

contd.... 



for any other suitable post. He has also further pleaded 

in the affidavit that the applicant had been going round 

the offices of the respondents submitting representations 

from time to time and that he hasubmitted. representations 

on 30.5.1988, 25.6.1988, 16.8.1988, 10.10.1988, 3.12.1988, 

5.4.1989, 7.9.1989, 6.12.1989, 8.3.1990,7.7.1990, 15.12.90, 

14.2.1991 and 25.4.1991 without any avail. He has also 

further averred that his last representation was on 

25.4.1991. According to the applicant, there. is no delay 

in filing this 0.A., and if there is. a delay in filing 

this. O.A. he preys to condone the said delay (two years). 

0 	Today, we have heard in detail Mr. V.V.L.N. 
Sarina, learned counsel for the applicant and Ms.Mahalaxrni, 

for Mr. K.Ramulu, learned Standing Counsel for the 

Respondents. At the outset, we may point out that 

repeated representations do not extend the period of 

limitation. The applicant has failed to make out 

sjfficient cause for the enormous delay of two years 

in approaching this Tribunal. In view of this position, 

the M.A.No.1344/91 is liable to be rejected and is 

accordingly rejected. 

We have also applied our mind to the facts of 

this case. The learned counsel Ms. Mahalarni appearing 

-7- -D---° 
contd.... 



S 

at 

:5: 

Copy to:- 	- 

Chairman, Railway Recruitment 1oard, Sécunderalad. 

The Senior Pers.rinel Officer, South Central Railway, 
Secuncf!erabaa. 

3. The Chief Personnel Officer, S.C.Railway, Secunaeraaa. 

One c.py to Sri. V.V.L.N. Santa, aSv.cate, 3-4-524, 
Barkatpura, HySerabai27. 

5. One c.py to Sri. K.Ramulu, Sc for Railways, CAT, Hyâ-óad. 

One cny to Hen'bIe Mr•  T.ChanIra Sekhar Reddy, Judicial 
Mernier, cAT, Hyd. 

One spare copy. 
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for the respondents stated that due to the colour blindness0 

the applicant is suffering from,hat the applicant had 

not .been appointed to the said post of.Assistant Station 

Master. The fact .that the applicant is suffering from 

colour blindness is not in dispute. So, in view of this 

position also, we see no merits in this O.A. The 

alternative relief also cannot be granted to the applicant 

in view of the fact that the applicant hadJ5 not worked 

- 

even for a short period in thepost of Assistant Station 
ct4.a 	 &n 	c.a 
Master ciJ) the M.A. No.1344/91 is rejected, this 

O.A. also is liable to be rejected on the ground that 

it is barred by limitation and accordingly the O.A. is 

No order as to co'i. 

(Dictated in the open Court). 

Y- 
(T • CHANDRASEKHARA REDDY) 

MEMBER(JUDL.) 

DATEDa 28th July. 1992. 

vsn 

g;k!-, &f)J0L)• 

 


